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a^ubed for the purpose, went tip in appall 
again* the amount of compensation granted 
to him; first to the sub-Judge of Trichur and 
later to the High Court Tbe enhanced com* 
peosatkm awarded by the High Court has 
been paid to the owner. The C.P.W.D. have 
prepared the plans which arc now under 
scrutiny. The work it likely to be taken up 
shortly*

E irn tif  of Foreign Eaduusge

22W. SHRI DHARAMRAO AFZAL- 
PURKAR : Will the Minister of PLANNING 
be pleased to state :

(ft) whether Government turn selected 
certain items for earning foreign cxdtangr in 
the remaining period of the current plan to 
meet the foreign exchange needs ; and

(b) if so, what are those ?

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING {SHRI 
MOHAN DHARIA) : (a) and (b). Uesfdes, 
iraprmrrnc ni in carnfngf of foreign rxdbange 
by Shipping ttnd Tourism *nd traditional 
export earning commodities, increases in 
export earnings are mainly expected from 
items Uk<* cnginnrring goods, chemical and 
allied Products, gems and jewellery, fish and 
fish preparations, iron ore, handicrafts and 
ready-made garments.

ApfMsJsstastesst adf AiNrlaosry Bo4y of jBsqpsvtin 
for fim ad si^sstlsa  df s y ily n n it for fer

tiliser w it*

2286, SHRI DHARAMRAO AF7.AL- 
PURKAR J Will the Minister of INDUS* 
TRIAL DEVELOPMEET AND SCIENCE 
AND TECHNOLOGY be pleased to state :

(a) whether Government have appointed 
any Advisory Body of Experts to suggest 
standardisation of msjor items of equipment 
required in the fmiiiier units ; and

fb) if so, the consilution and terms of 
reference thereof ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF INDUSTRIAL DEVELOP
MENT (SHRI SJTDDHESHWAR PRASAD) t
(a) and (b). In order to study and assess the 
pittgrc* of development of manufacture of 
variotti type* of Chemical Machinery In the
tmifttfV tO <«wnw** wmiritW
ibr various types of chemical plants, Govern
ment of India constituted hi August, (969 «*

Export Committee known as “Expert Commi
ttee for Development of Chemical Machinery 
Industries'*.

Tbe terms of reference and constitution 
of the Committee are as under
T*m  «/ R tfm ttu:

(t) to determine and suggest standardised 
capacity for various chemical plants, 
wherever, possible ;

(h) to estimate the total cost of equipment 
and machinery comprising standard
ised plants;

(iii) to indicate tbe break-up of the requ
ired equipment and machinery into 
indigenous/imported categories ; and

(iv) u> suggest which of the items of 
equipment fatting under the imported 
category should be taken up for urgent 
indigenous development.

i
1. Director General of Technical Deve

lopment—Chairman.
2. Shri M  M. Vadi, S. I. A. (DGTD)— 

Member and Alternate Chairman.
3. Dr, A. Seetharamiah, S. LA. (DGTD) 

—Member
4. Shri S. K. Sinha, Senior Industrial 

Adviser (DGTD)—Member
& Shri V. N. Kasturimngan, Ministry of 

Petroleum and Chaulcaia^Mcmber

6. Dr. R,K. OhoaH, F.C.I. Ltd*, Member, 
Shri H.H. Jethaaandani, F «  Lid.,— 
Alternate Member.

7. Dr. B.V: Bhoota, Chairman Chemical 
Plant and Machinery Association of 
lndta~-Member,

8. Dr. M. D. Parekh, Managing Director 
M/s, National Rayon Company Ltd,,— 
Member.

9. Shri Ranvir M. Khatau, Director, 
Associated Cement Companies Ltd.— 
Member.

10. Shri J, P. Mukrrjee, Chief Engineer, 
M/s. WeKSiand Nagar Industries- 
Member.

11. Shri K. P. Aiyappan Nayar, Sales 
Manager (Plants) FACT Engineering
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12. Shri 8 .0 . B uojte, I. A. <DOTp>~ 
MoBfacr Sccntary.




